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FI.IT. 1474(3H).— Ffvad TR, TS TASTART ATAHIH, 1956 (1956 FT 48) Fit &7 3 F GUE(F)
BT & TRl T TIRT 3d g0, IR S99 & g% Tdad ST TSTHRT HaTad 6l ATSgAAT T
F.AT. 840(3), ATE 17 FXaLt 2025 ST AT o TM9, FATITT, 90 |, @oe 3, 3UE@ve (i), ag
17 AT 2025 | THRIAT At T2 ofT, § Faforted geree w2t g, steid:-

TH ATTATH o THT9 0 (S & I<6 ATAHTw7 F qgq T TSTHRT 9&dT 54431 & fh#1.320.000 7
TFHT.405.600 T o o U ATTERTIRAT o HTAT Hl FLA o (o107 ITH SATEAAT T SATGAT § KT HEAT (2)
o SATEUFT o TorT T4 STl § Faterd HiaH (2) § AT "6y Foides, araedl” Hl “GIF Fioldey,
TR o T 92 37 oy & Fafed s (5) H9EA®  "ardear il ‘Y’ & #19 9¢ Jiaeqoq
ER ISl
SULIE HTE SATer T3<T o7 H At & TTETa H7 I 2
ure feauoft: ger srfem=aT #1.8m.840(3), @ 17 w¥adr 2025 FRT WA % TSI, STHTLTI,

T |, gue 3, Y- (ii), TTEE 17 FTa<r 2025 § wahriora it 1% of|
[FT. &. NHAI/PIU-Amaravati(AP)/11020/2/2024/Vol.1]
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
CORRIGENDUM
New Delhi, the 19th March, 2026
S.0. 1474(E).— In exercise of the powers conferred by clause (a) of section 3 of the National Highways Act,
1956 (48 of 1956), the Central Government hereby makes the following amendments in the notification of the

Government of India in the Ministry of Road Transport & Highways number S.O. 840 (E) dated 17" February, 2025
published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section (ii), dated 17" February, 2025, namely:-

In the Schedule of the aforesaid notification under Column (2) relating to CALA against Sl.no. (2) the entry
"Joint Collector, Bapatla" shall be substituted with entry "Joint Collector, Prakasam" and for entry under Column (5)
relating to District the entry “Bapatla” shall be substituted with entry “Prakasam” for the stretch of land from
Km.320.300 to Km. 405.600 of National Highway No0.544D to perform the functions of such authorities under the said
Act with effect from the date of publication of this notification in the Official Gazette.

The above amendment is consequent to the re-organisation of districts in the State of Andhra Pradesh.

Foot Note:—The principal Notification was published vide S.O. 840 (E) dated 17" February, 2025 published in the
Gagzette of India, Extraordinary, Part-II, Section-3, Sub-section (ii), dated 17" February, 2025.

[F. No. NHAI/PTU-Amaravati(AP)/11020/2/2024/Vol.1]
SHAIKH AMINKHAN, Director

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-110054. i ™

SRIVASTAVA




		2026-03-21T16:36:13+0530
	SARVESH KUMAR SRIVASTAVA




